
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE TWENTIETH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUi

PRESENT

13374 )

...APPLICANTS

THE HON'BLE THE CHIE F JUSTICE ALOK ARADHE

ARBITR ATION APPLICA TION No:'t 50 of 2024

Between:

AND

1. Sri. Amir Shareef. S/o Ghouse Shareef, Age:2.1 years, Occ: Education, R/o.H. No. 2 2-3 -465, M ira ta m ur 
"o 

il C t r nii" r r,'il!o'e rr oro.
2. Sri. Syed Saifuddin. .Sio. Syed.yousuf Uddin Age: 28 years, Occ: Business

fl".:l$#:' 540 t 1, Mir Ati, rr,r, iJi'ri,rliiloil,X zun,?, r.r,'gii o;;:;?
Petitioner no 1 & 2 are represented by their GpA horder Sri. syed osman s/o.Late Syed Baban. Aoe: 74 y;a;;, #c:' Effi& R/o. H.No.22_3 _54ot1. MiAtam Mandi. Mir chowl, zerrara rrr-Jgailc;;#ffi;: Hvi.i"oLJ- 

u vav, ,, ,v,,

3 Sri syed Kareemurah Hussaini, s/o. Syed Kareemurah Hussaini. Aoe:27yea rs, occ: B us i ness R/o. 
.H. N o 6_3-1 si i"ii s) i .' Er, "rriii r, 

.i"r"r?]il 
hT; #Nagar, Khairtabad, Hyderabad.

4. Sri. Syed Osman. S/ o_ Late Syed Baban, Age: 72 years, Occ: Business
fii"r:l$*, . 54ot1, Mtr Al". rrii"oli,r'i. cilil,? zEn"i,-'r.riili, c"nIi#iili:

1

2

M/s. lra Square Townshio LLp,.Rep., by its Designated partner Sri. poshamNarsi Reddy S/ o Sri. pdsnam verikiift"oor tjdi["at House No. 4_4gt2.Vattinasutapaly Vilase, crnaip"i rvrino;t, ild; h=Jav' ol#i.il ---",.,
Sri. Posham Narsi Reddv Slo _Sf 

posham Venkat Reddy, Age: 42 years,occ: Business R/o Vila'No.e, E;; G;;;;;; xliiplt, Gandipet Mandar,Ranga Reddy District.

Mr. Namireddv Raouram Rplt,, glo Sri. Seetharam Reddy, Age: 50 years,oc^c: B^usiness, nlo"H.tto.te-tii, kr,,lin-""f,ur,"oTr.i,rxnrsrr, Hyderabad _
500060.

Mr. Nami Reddv Raoura- B49y,S/o. Sri. Seetharam Reddy, Age: 50 years,og:: _B-usiness,-nlo i.r.ro.rs-iii:(;"t;"ilr'i,'6ii.r,rr.nrs"r, Hyderabad -500060.
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6 Sri. Pashanr Kirarr K.umar Reddy, S/o- Sri P Dharma Reddy Age i! Vears'
6"". ar.in,rr., R,,,H.No.'17-t-iAetMSt, Vinay Nagar Colony Sa dabad'

Hyderabad

..RESPONDENTS

ArbitrationApplicalionfiledundersectionll(6)ofArbitrationand
conciliation Act, 1996 for the reasons stated in the acconlpranr, ing affidavit

praying. that this Hon',b,r,r court may be pleased to appoint an arbitrator for the

purpose of adjudication rf disputes arising out of Memorandum c,f Urrderstanding

dated 08-09-202'1 throur h Arbitration.

lA NO: 'f OF 2024

Petition under orler 5 Rule 20 R/w section 151 CPC prirying that in the

circumstances stated ir the affidavit filed in support of the petitiorr' the High Court

may be pleasecl to l:rder for substitute service of sumn c ns against the

respondent no.2 and 5 in Andhra Jyothi and Hindu (Ranga R<:rldy Addition)and

AnOhra Jyothi regional rews paper by way of publication in the . b ove case.

Counsel for the Applicants: Mr. G. KALYAN CHAKRAVARTHY

Counsel for the Respor dents: Ms. MADHAVI PRIYA MANTENI\

The Court made the following: ORDER



ARB TIONAPPLICATIONNo.150 of 2024

ORDER:

Mr. G. Kalyan Chakravarthy, learned counsel appears

for the applicants.

Ms. Madhavi priya Mantena, learned counsel appears

for the respondents.

2. This applicarion under Section ll(5) and (6) of the
Arbitration and Conciliation Act, 1996 (hereinafter referred to
as 'the Act,) has been filed seeking appointment of an

Arbitrator to adjudicate the dispute between the parties.

3. Admittedly, the parties had entered.into Memorandum of
Understanding dated 0g.09.2021. Clause 12 of the aforesaid

Understanding contains arbitration crause, rvhich is extracted

below for the facility ofreference.

THE HON'BLE THE CHIEFJUSTICE ALOKARADHE

"12. In cas€ of any dispute arising out of or in connection
with this agreenlent shall be dealt with by way of
arbitration. The place, seat and venue olarbitration shall be
at Hyderabad. The coufts at Hyd€rabad shall have exclusive
jurisdiction. The language of arbitration shall be English.
The proceedings of arbitration shall be governed by the
provisions of The Arbitration and Conciliatio n Act. 1996
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\r r,\ppl ) r i50 ot2024

alon r \\'ith any other statubry amendments already tnrrt e ot

to bc Lr,ade. The decision of the arbitrator shalI be final and

bindi rg on the parties."

4. T'he al)plicants got issued a legal notice to the

respondents ( n 01.11.2022 and the respondents sollt a reply to

the aforesaid lcgal notice on 19.12.2022.

5. Admitrr:dly, the dispute has arisen between the parties in

relation to t[ e aforesaid Understanding. The adiudic'ation of

the dispute i: therefore necessitated by a fotum rvh' ch has been

agreed to by .he parties under the aforesaid Agreentenl'

6. Therelrrre, Mr. Justice A' Rajasheker Reddy, rr former

Judge of thir; Court (Resident of Plot No.22A, Ii'oad No'12,

M.L.A. Co ony, Banjara Hills, Hyderabad-ll3; Mobile

No.83.ll01trti91), is appointed as an Arbitrator tc adjudicate

the dispute between the parties. The parties shall appear before

the Arbitrat,-,r, aiong with a copy of this order. 'lhereupon, the

sole arbitral.,,rr shall proceed with the arbitral pr<lcet:dings in

accord ance trith law.

7 . ,A.ccorr lingly, the Arbitration Application is c isposed of.

-1
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Arb Appl.No. t50 of 2024

8. Office to communicate a copy of this order to the

learned Arbitrator.

i.

\

Miscellaneous applications, if any pending, shail stand

closed. There shall be no order as to costs.
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HIGH COURT

DATED:2 010912024

ORDER

ARBAPPL.No'150 of 2024

DISPOSING OF THE
ARBITRATION
APPLICATION
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